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Present: Mr. Abhishek Pratap, Advocate for RP
Mr. Umesh Aggarwal and Mr. Manish Kaushik, Advocates for the
Petitioner
ORDER
CA 1048/2019 has been filed by an aggrieved home buyer whose claim has
been rejected by the RP. Notice of this application is accepted by Ld. Counsel

appearing for the RP.

CA 1073/2019 has been filed by the RP praying for liberty to proceed further
in this case as the stay granted on further proceedings by Hon’ble Apex Court
has since been vacated. In view of the submission made, this application is

allowed. The CIR process shall continue.

CA 1073/2019 has been filed praying for exclusion of 43 days from the CIR
period. it is submitted that on account of the stay order given by the Hon’ble

Apex Court in W. P. No. 312/2018, no further proceedings could take place.

(Sapna) \/



In view of the submissions made by the applicant, this prayer merits
consideration. Accordingly, 43 days are directed to be excluded in computing
the CIR period. Ld. Counsel appearing for the RP submits that 270 days shall
now expire on 16% October, 2019. The RP is directed to ensure that steps be

taken.

. The RP has apprised this Bench that there are 2 resolution plans which are
under consideration and shall be placed before the COC shortly. Let steps be

taken.

CA 470/2019 has been filed by the aggrieved home buyers whose claims have

not been taken into account. Let reply be filed.
To come up for further consideration on 13th September, 20109.
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